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Bill No. 27 of 2013

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT)
BILL,2013

(AS PASSEDBY THE LEGISLATIVE ASSEMBLY)

A

BILL

SJurther to amend the Himachal Pradesh Municipal Act, 1994
(Act No.13 of 1994},

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fourth Year of the Republic of India as follows:-

1. (1) ThisActmay be called the Himachal Pradesh Municipal Short title

d
(Amendment) Act, 2013. :2mmcnce-

ment.

(2) Itshall be deemed to have come into force on 27" day of July,
2013.

2. Insection 10 of the Himachal Pradesh Municipal Act, 1994 Amendment
(hereinafter referred to as the “principal Act”),~ 10.

(a) in sub-section (1), the words and signs ‘“President, Vice-
President and™ shall be omitted.;

(b) insub-section (2), the words and sign “including the President
and the Vice-President” shall be omitted.; and

(c) existing proviso to sub-clause (ii) of clause (a) of sub-section
(2) shall be omitted.
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Amendment 3. Insection 11 of the principal Act, in sub-section (1), the words
of section 11 o nd sign “excluding the seat for President and Vice-President” and existing
first proviso shall be omitted. ]

Afmenf}nem 4. In section 13 of the principal Act, the words and signs

ecuon . L3 =

15 “President, Vice-President and” wherever they occur shall be omitted.

Afmend}nem 5.  Insection 17 of the principal Act, the words and sign “President
t v . 129 *

17 %% or Vice-President or 2" shall be omitted.

Amendment 6. Insection 18 of the principal Act,~

of section

18.
(a) in sub-section (1), the words and sign “President or Vice-

President or” shall be omitted.; and

(b) inproviso, the words and sign “President or Vice-President
or” shall be omitted.

g‘f‘bﬁ‘g“i‘gﬁ 7. Forsection 22 of the principal Act, the following section shall
2. be substituted, namely:-

“22. Election of President and Vice-President.- Every Municipal
Council or Nagar Panchayat shall elect one of its elected members to be the
President and another to be the Vice-President, and the member so elected
shall become President or the Vice-President, as the case may be, of the
Municipal Council or Nagar Panchayat:

Provided that the office of the President in Municipal Councils and
Nagar Panchayats shall be reserved for Scheduled Castes, Scheduled Tribes
and Women in accordance with the provisions of section 12:

Provided further that if the office of the President or the Vice-President
is vacated during his tenure on account of death, resignation, removal or no
confidence motion, a fresh election for the remainder of the period shall be
held from the same category.”.

A;nend;nent 8. In section 23 of the principal Act, in sub-section (1), after
of section . o~ 5
23, the words “‘of his office”, the words ““as a member” shall be inserted.

Insertion of 9. Aftersection 24 of the principal Act, the following new section
section 23. - chall be inserted, namely:~
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“25. Motion of no-confidence against President or Vice-
President.— (1) A motion of no-confidence against the President
of the Vice-President may be made in accordance with the procedure
as may be prescribed.

(2) Where a notice of intention to move a resolution requiring the
President or the Vice-President of the municipality to vacate his office, signed
by not less than majority of its total elected members is given and if a motion
of no-confidence is carried by a resolution passed by a majority of elected

members present and voting at its general or special meeting, the quorumof _

which is not less than one-half of its total elected members, the President or
the Vice-President against whom such resolution is passed shall cease to
hold office forthwith. -

(3) Notwithstanding anything contained in this Act or the rules made
thereunder, the President or the Vice-President of the municipality shall not
preside over a nieeting in which a motion of no-confidence is to be discussed
against him. Such meeting shall be presided over by such person, and
convened in such manner, as may be prescribed and the person against whom
a motion of no-confidence is moved, shall have a right to vote and to take
part in the proceedings of such meeting.

(4) Motion of no-confidence under this section shall not be
maintainable within one year of the date of his election to such office and any
subsequent motion of no-confidence shall not be maintainable within the
interval of one year of the last motion of no-confidence.”.

10. Insection 69 of the principal Act, in sub-section (1), for the
words “The tax on consumption of electricity at the rate of one paise for
every unit of electricity consumed by any person within the limits of the
municipal area”, the words and signs “The State Government may, by
notification, determine a tax on consumption of electricity at the rate not
exceeding twenty paise per unit, for electricity consumed by any person
within the limits of the municipal area which” shall be substituted.

11. Forsection 134 of principal Act, the following section shali be
substituted, namely:—

Amendmer
of sectio
69.

Substitutio
of sectio
134,
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“134. Discharging sewerage. —Whoever, without the permission of
the municipality, causes or knowingly or negligently allows the contents of
any sink, sewer, or cesspool or any other offensive matenal to flow, drain or
be put upon any street or public place, or into any irrigation channel or any
sewer or drain not set apart for the purpose, shall be punishable with a fine
which shall not be less than two thousand five hundred rupees and not more
than ten thousand rupees for the first offence, and for second contravention,
in addition to the penalty as specified above, he shall be liable to render
community service by personaily clearing the public area in and around his
premises in question under the supervision of authorized officer of the
municipality for not less than a period of one week under videography:

Provided that if such person commiits the same offence third time and
subsequently, the municipality may deny or stop the civic amenities like water,
electricity etc. in residential as well as cornmercial establishments, as the
case may be.”.

12. (1) The Himachal Pradesh Municipal (Amendment)
Ordinance, 2013 is hereby repealed.

| (2) Notwithstanding such repeal any action taken or any thing done
under the Ordinance so repealed shall be deemed to have been done or
taken under the corresponding provisions of this Act.
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